12.21 hrs.
ADJOURNMENT MOTION

Re : Reported intrusion of Chinese Army in Arunachal Pradesh

Title: Regarding transgression of Line of Actual Control by chinese forces in Anunachal Pradesh. (Adjournment notices
disallowed by the Speaker).

MR. SPEAKER: Now, we go to the notice of Adjournment Motion. There are a number of subjects of great importance
particularly, the subject of intrusion by the Chinese army in Arunachal Pradesh was the subject which was raised here,
which is of great importance. Shri Chandra Nath Singh and Shri Ramiji Lal Suman had already raised this issue. | want to
know from the Government what the present position is.
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI YASHWANT SINHA): Mr. Speaker, Sir, the Government is aware
of the transgression of the Line of Actual Control by a Chinese patrol on 261 June 2003 in the Asaphila area of
Upper Subansiri District of Arunachal Pradesh. This is an area where there are differences in the perception of the
Line of Actual Control between the two sides, India and China. Sir, the agreement of 1996 between the two
countries on confidence building measures in the military field along the LAC on the India-China border areas
contains a specific provision for the manner in which situations involving face to face contact between personnel or
patrols of the two sides are to be handled. In this case, these provisions do not appear to have been observed by
the Chinese side. This matter has already been taken up through the diplomatic channels and a response from the
Chinese side is awaited.

Sir, | would also like to mention here that from time to time, on account of differences in perception with regard to
the Line of Actual Control, situations have arisen on the ground that could have been avoided if we had a common
perception of the Line of Actual Control. Such isolated incidents can occur sporadically. As the hon. Members are
aware, the process of clarification of the LAC is underway. The Government of India regularly takes up with the
Chinese authorities the violations of the Line of Actual Control, according to our perception, by the Chinese side
through the established mechanism.

This is what | would like to say on behalf of the Government. ...(Interruptions)

MR. SPEAKER: Shri Jagmeet Singh Brar, | would permit you also to speak later.
...(Interruptions)
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DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, when a statement is made by a Minister, no discussion takes
place on that statement.

MR. SPEAKER: | must tell you for your information that the discussion is not on the Minister's statement. Shri
Ramijilal Suman had given a notice for an Adjournment Motion. | had asked for the facts from the hon. Minister. The
facts have been placed before me and before I give a ruling, | want to listen to Shri Suman.
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MR. SPEAKER: | have heard the arguments from different Members on admissibility of the Adjournment Motion.
After listening to the hon. Minister of External Affair's statement on the issue, | have not been able to accept the
Adjournment Motion nor the other Adjournment Motions, which have been placed before me. Now but | am going to
the "Zero Hour'. Shri Suresh Ramrao Jadhav has given a notice for Zero Hour'. Therefore, he is allowed to speak.

...(Interruptions)
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